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demanded the same step. Government is 
committed to taking over the C.R.O. camps by 
the Labour Welfare Organisation. In fact, 
from the 1st of June 1961, the C.R.O. is not 
being recognised by the Government but the 
employers have not so far agreed to hand over 
the camps and the difficulty is Ihere. Since the 
meeting of the 20th August, 1963 the 
employers! have finally refused to hand over 
the camps. The Government will now find out 
ways and means to see how these can be 
brought under the administration of the Coal 
Mines Welfare Fund Organisation. 

SHRI N. C. KASLIWAL: May 1 know 
whether it is a fact that this fc.R.O. system 
collects large sums of money from the 
indentured labour and whether any dispute 
regarding money was involved in this clash? 

SHRI RATANLAL (KISHORILAL 
MALVIYA: So far as the first riart is 
concerned, the answer is "Yes". For 
recruitment of this labour, the employer has to 
pay Rs. 70 per labour and for local 
recruitment Rs. 25'. But this clash had nothing 
to do with the amount. It was some private 
quarrel between the two groups which flared 
up. 

 

 

WRITTEN  ANSWERS  TO 
QUESTIONS 

HIGHBR SECONDARY SCHOOLS   FOR   TM 
CHILDREN OF CENTRAL GOVERNMENT 

EMPLOYEES 

*364. SHRI DEOKINANDAN NARA-
YAN: Will the Minister of EDUCATION be 
pleased to state: 

(a)whether any new Higher Secondary 
Schools have been opened by Government lor 
the children of Central Government 
employees up till now; 

(b) if so, at what places; and 

(c) what financial burden is being borne 
by Government for the same? 

THE DEPUTY MINISTER IN THI 
MINISTRY OF EDUCATION (SHRIMATI 
SoUNDARAM      RAMACHANDRAN) I     
(a)      No 
new schools, as such, have been opened, but 
20 High and Higher Secondary Schools have 
been taken over with effect from 1st April 
1963 under the Central Schools Scheme for 
the educa- 
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tion of children of Central Government 
employees including Defence personnel. 

(b) A list of these places is placed on the 
Table of the House. 

(c) Government has undertaken to bear the 
entire cost of the •cbools. Grants totalling to 
Rs. 1,20,500 were sanctioned during 1962-63 
and a sum of Rs. 20 lakhs has been provided 
in the current year's budget. 

STATEMENT 

A list of places where regimental schools 
have been taken over under the Central 
Schools Scheme during 1963-64 is given 
below: — 

 

 

OFFICIAL TOUB6    UNDBRTAKEN «Y  THI LAW  
MINISTER 

*366. SHRI M. P. BHARGAVA: WiU the 
Minister of LAW be   pleased    to 
state: 

(a) the number of official tours undertaken 
by him from Delhi to Calcutta during the year 
ending 30th June, 1963; 

(b) the dptes and purpose of these tours; 
and 

(c) the dates and purpose of tours to other 
places in India during the same period? 

THE MINISTER OP LAW (SHRI A. K. SEN):   
(a) Twenty-nine. 

(b) and fc) A statement containing the 
required information is placed on the Table of 
the House. 

  

 


